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SHRI S. M. BANERJEE: We are
members of the Advisory Committee. Why
did the Governor not consult the Advisory
Committee ? The Governor sent a letter ;
he did not consult us.

MR. SPEAKER : My only objection
is that the points of call-attention which
were given in the morning are being raised
on the floor of the House.
of call-attention nowadays because some
States are under President's rule. What-
ever happened in Bengal, some small Police
entered somewhere, I get a call-attention...
(Interruptions®.

SHRI JYOTIRMOY BASU : It is not
a small village. Six villages have been
revaged.

MR. SPEAKER : Because there is
President’s rule in a number of States,
small questions which could have been
asked in the Assembly are being asked in
Parliament . ..

SHRI S. M. BANERJEE: Is this
small ? . .

MR. SPEAKER : I am not talking of
communal troubles. [ am talking of some
police accident somewhere, some accident
somewhere ; | am not talking of this thing
or that thing...

SHRI S. M. BANERJEE : The Corpo-
ration elections have been postponed in
Allahabad because of the communal trou-
ble. Yet the Home Minister does not
make a statement,

MR. SPEAKER : Mr. Morarji Desai.
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PYBLIC PROVIDENT FUND BILL*

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : [ beg to move for
leave to introduce a Bill to provide for the
institution of a provident fund for the

general public.

CHAITRA 29, I8%0 (SAKA)
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SHRI GEORGE FERNANDES (Bombay
South) rose —

MR. SPEAKER : Normally at the
introduction stage we do not allow any

discussion. But since the hon. Member
has written to me, Iam obliged to call
him.
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* Pyblished in Gazette of India Extraprdinary, Part IL, Section 2, dated 18.4.68.
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MR. SPEAKER : The question is :

SHRI S. M. BANERJEE (Kanpur) :
Under the rule, when an objection is raised
by a particular Member. the Minister has
10 say something.
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SHRI S. M. BANERJEE : If it is so,
he should mention thatit is a non-contriy
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butory fund. Otherwise, the term *Provi-
dent Fund’ means that it is contributory.
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MR. SPEAKER : When we discuss
the Bill, naturally these aspects also could
be discussed. Now, we are only at the
stage of leave being granted to introduce
the Bill.

The question is :

“That leave be granted to introduce a

Bill to provide for the institutiom of a

provideat fund for the general public.”

The megion was adopted.

SHRI MORARIJI DESAI : I introducef
of the Bill.

SHRI S. M, BANERJEE : Let them
have ‘Provident” and we will have the
fund.
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MOTION RE : REPORT OF U.P. GOVER-
© NOR TO PRESIDENT ON ISSUE OF
PROCLAMATION

AND

“RESOLUTION RE : PROCLAMATION
BY PRESIDENT IN RELATION TO
UTTAR PRADESH
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MR. SPEAKER : The Home Minister
may move his resolution...

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): 1 shall move
the resolution first.

SHRI ATAL BIHARI VAJPAYEE : 1
think there is no separate discussion on
the motion and the resolutipn.

SHRI Y. B. CHAVAN : 1 shall far-
mally move the reselution. 1 shall move
it but speak later on. Let him have his
say NOW.

SHRI S. M. BANERIJEE (Kanpur) :
May 1 submit that there is a mistake in the
Order Paper 7 First, the resolution should
have been put in and then only this
motion, But the two have appeared in the
reverse order,

MR. SPEAKER : Shri A. B. Vajpayee
is prepared to speak now on his motion,
So, let not the hon. Member worry about
it. Aferwards, the Home Minister will
move his resolution.
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+ Introduced with the recommendation of the Pregident,



